
Government of Jammu and Kash . mtr, 
Transport Department, 

C1vl! Secretanat, Jammu 1 Kashmir 
.. .. . .. 

Notification 
Jammu, the ::>.=t ""' February, 20l.8 

SRO } t:> ~ :-whereas, vide nottficatton so1 of 2017 dated 12•12• . . . d f 2017, 
)bie,ctions/~iu gest1ons were 1nv1te rom the general public regarding the 

t tn sub-rule (1) of rule 5 and sub-rule (1) of rule 44 of Jammu and Kashmir 
vehicles rules, 1991. 

Whereas, no ObJection/suggestions were received in this behalf w1thin 
prescribed time, 

Now, therefore In exercise of the powers conferred by section 213 of 
Motor Vehicles Act, 1988 (Central Act No. 59 of 1988)1 the Government of 

,., .... "n" and Kashrni1 hereby intends to make the following amendments in the 
''"''n' and Kaslmur Motor Vehicles Rules, 1991; namely:-

1. Sub· rule (1) of rule 5 shall be substituted by the following ~ · 

''(i) The test of competence to drive as prescnbed by the Central 
Government shall be conducted by not less than two members 
(Assistant Regional Transport Officer concerned and one Motor 
Vehtcle Inspector) nomtnated by the Transport Commissioner J&K." 

Provided that 1t shall be competent for the hcensmg 
authority to have more than one test of competence to dnve. 

2. sub rule (1) of rule 44 shall be substituted by the following:· 

"(1) Cert1frcate of fttness shall be tssued or renewed by a Board of 
lnspectton with jurisdiction as may be determined by ~he 
Transport Commissioner or an authorized testtn~ statton 
specified by the Regtstering authority under sub· sectton (2) of 
section 56 of the Act. 

The Board of Inspection shall consist of. 
(i) The Assistant Regional Transport Officer concerned. 
(h) One Motor Vehicle Inspector who shall be 

techntcally qualtfted. 0 . t · t 
Provtded that the Board of lnspectiO~ for IS nc 

dd.t. l Motor Vehtcle Inspector. SrmagarJJammu shall con~1st of one a 1 1ona 
. b t een the members of 

In the event of difference of opmlon e w h' I t shall be 
d f tness of the ve tc e, l 

\ ~~~ Board of Inspection regar tng 1 h 11 b rnade in the name 
?med thut the vehicle ts not fit and an order 5 a e 



of the Board of lnspect1on refusing to 
fitness or cancelling the certif1catc of fitn~:s~t or renew the certificate of 

Provided further that mspect f r: 
1 • lOn or 11tness of bl' . veh1cle p y1ng on hilly roads of Jammu a d K h . pu 1c serv1ce 

service vehicle whose age IS more than n as m~r and of those pubhc 
man ufacture shall be carried out twice in a ~s ye(ahrslf rom the date of the 

P 'd d year a yearly) 
rov1 e also that no inspectlo f f · 

outs1de the state." n or It ness shall be earned 

By order of the Government of Jammu and Kashmir. 

Sd/-
(M Raju) lAS 

Secretary to Government 
Transport Department 

NoJR-145/MVD/20~7 
Copy to the: 

Dated.~-, - 02-2018 

1 Jo1nt Secretary, Mmistry of Road, Transport and Highways, Government of 
lnd1a, New Delhi. 

2. All Fmancial Comm1ss1oners. 
3· PnnCipal Secretary to Hon'ble Governor, J&K State. 
4· PrinCipal Secretary to Hon'ble Chief Minister, J&K State. 
5 All Pnnc1pal Secretaries to Government. 
6. Res1dent Commissioner, J&K New Delh1. 
7 All CommiSSioners I Secretaries to Government. 
8 Transport Commissioner, J& K Jammu. 
9· All Deputy Comm1ss1oners. 
10. D1rector Information, J&K Jammu with the request to kindly pubhsh the 

notification m the two leading newspapers of the Jammu/Kashmir Divisions. 
u D1rector, State Motor Garages Department, Jammu. 
n . Regional Transport Off1cer, Jammu 1 Kashm1r I Kathua. 
13- SpeCial Ass1stant to Hon'ble Min1ster of State (Independent Charge) for 

transport. 
14-General Manager Government Press Jammu with the request to kindly 

publ1sh the notification in the extraordinary issue of the Government gazette. 
15 Ass1stant Regional Transport Officer- -----:-
16. Pvt Secretary to Secretary to Government, Transport Depa 
17· Stock file /lncharge webs1te. r}l«)rtf 

(R.S, Charak) KAS 
puty secretary to Government 
~nsport Department 


